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Heard Shri Pe.KeChand, the learned
counsel for the applicant., By filing this O.A-
the applicant discleses that he is facing a
disciplinary preceeding$§ initiated by the
Respondents against him for alleged sub-leting
of Gevt, quarters alletted to'him at his

duty statien at Quttack, Frem the averment

jﬂ—" made in the applicatien as alse¢ the submissien
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made by the learned counsel for the

applicant, &k it appears that the disciplinary
preceedings are still going on and it is too
premature for us to intervene in the matter
and te pass any order as prayed for by the
applicant in this O.A. Howyever, we hope and
trust that any action the disciplinary
anthority will take shduld emléf%onwim
the due procedure of law in this regard.

With the above cbservation, we
dispcse of this Oe.A. at the stage of admissioen ‘
itself, No cests,

Send ceopies of this order, aleng with
cepies of the O.A., to Respondents, £

A free copy of this order be handed
over to the learned counsel for the applicant,
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